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masonry, bricks, wobd, mud, thafcb, metal any other materail 
. whatever, and includes a wall and a waU 

mud-wall built ro~n~agr icu l tu ra~  fand not on the public 
road ; 

(d) "Case" means a criminal promdings in of an offence triable 
by a Halqa Panchayati Adalat ; 

(e) " C h a i ~ a n "  means the Chairman of-- 

(i) the Panchayati Adhiat ; 1 
(ii) the Block Development Council ; I 
(iii) the District Planning and Development Bo rd ; Pi 
f) "Constituency" means a ward for is to be' or has 

been elected ; 

(g) "District 
Planning and 

1 (h) "Election 'Authority" means Chief Electoral b cer of the State ; I 
(i) "Electoral Roll" means the rolls as in accordan= 

, with the provisions of this Act ; 

(j) "Haiqa" means the area or swch continguous 
number of villages as may be Governnient from 
time to time ; 

Provided that the Halqa shall a manner that 
the population of any Halqa 
and 4,500 in the plain areas. 

' Provided further that the unit of a village r h l l  not be dimbed. 

(k) "Halqa Panchayat" means a Halqa Panchaya? nstituted-under section 
4 of this Act ; 

(1) "Naib-Sarpanch" means the Naib-brpanch the Hal@ Panchayat ; 

(m) "Panch" means man& of Ha@ whether elacted or 
nominated under this Act ; 

(B) "Rwhaiati Adalatv means a Pawhagati constituted under 
section &? .of this Act for the purppse df soits and 
-; 

(0) *q~lesaik* aaurr;pnsaibcd madg undcr this 
Act ; 

-- -- "t 
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(p) "Pmribed Authority" meansb autWty ty m y  .be appoint& by &be 
/ 

Government, by notification, for a41 or any of the -provisions of. this. 
Act ; *  

(q) "Rules" means the rules made under this Act ; 

(r) "Sarpanch" means the Sarpanch of the Halqa Panchayat 

(s) "Schedule" &ns the. Schedule appended to this Act ; 

(t) "Suit" means a civil suit ; 

(u) " Vice-Chairman" means the Vice-Chairman of-- 

(i) the Blot% Development Council. 

(ii) the District Planning and DeveIopme~t &rad. 

(v) "Village" means a parcel or p a d s  of land k i n g  a separate name 
and known limits in the rwenue records and not included in the limits 
of a Municipality, Cantonment of Town Area Committe or Notified 
A m  Committee. 

(2) In this Act, - the expressions "decree" "decree-holder", 
'judgementdebtor", "legal kCesentativc? ' and "movable properxy " 

shail have the same meaning as is assigned to them in the Code of Civil 
Procedure, Samvat 1977. 

3. Act to ow-ride ether laws.-The provi$ens of this Act shall have 
&Feet notwithstanding mything inconsisterkt therewith contained in any 
other law for the time being in force or instrument having effect by 
virtue of any such law. I 

CHAPTER 11. 1 
Hrtlqa Panchqat 

4. Establishnient nnd constirution of fhlqn Pnnchnyat.--(l) There sb11 
+ be a Halqa Pallchayat ibr every hlqa. 

(2) Every Halqa- Panchayat shall bear the name of the place where it is 
headquartered. 

i 

(3) Evtry Haltla Panchayat sM1 consist af such numbe~ of Panches act% 
than sewn and not more than elm indudin@ the %spmch as the 
prescribed authority mqy, from time to time, fix jni t y s  behalf., , ' 

\ 

I 
.' I 
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Providcd. that if the prescribed authority is that woman or 
Scheduled Castes or any other class are not in the Halqa 
Panchayat, it may nominate 'not more than 
thereof. 

(4) The Ssrpanch shall be electcd 
Panchayat is such manner as may be 

(5) The Mitt S ~ B U  b9 rr Panchs of the Halqa 
Panchayat from among themselves at the first meeting of the Halqa 

' Panehayat after its consititution. 

(6) The Panchs shall be elected from the detimited by the 
prescribed authority in accordance with 

(7) There shall be notified the name of the names of 
the Panchs duly electcd in accordance with 
rules framcd tliercundcr. Upon the issue 
Panchayat shall be deemed to be duly 

5. 'ti.r.rrr oJ' t,fJice.--The Sarpanclt, the Naib- nch and m7cq Panch 
of tllc Halqo Paxl~ayat shall hold the ofice pcriod of five years 
from tttc b t c  of it4 cons~n~tion. 

6. Di.vqualifif:nrion jor n~rrrbcr.vhil~.--( 1)  A sl~:ill be disqualified 
to be a nlcmbcr of Halqa Pi~n~itaynt if kc-- 

(a) is not a Srm;lnent rcsidcrtt \of the Stn 

(b) IS t n  rhc em$oymcnt of rllc Govcrnmct 

(c) is under twcnly-fivc !cars of agc :c or % 

(d) is of ~~nsound mind and stands so 
court : or 

(e )  h:ts bccn adjudgcd insolvent by a com 

(0 is a salaried s6n.nnl of a Halqa Panc 

(g) is a Lambcrdar or Villagc Choivki+tr ; or 

i 

(8) The Village Lewl Worker shall be the 
Panchayat. 

(9) Every Halqa Panchayat shall be a body 
name "The Halqa Panchrtyat of 
perpclual succcss on and a common seal and 
its corporate name subject to such m n d i t ~ . i c t i o n  
may speci.fy, in thc ruics. 

Secretary of the Halqa 

brporate known by the 
" and shall have 

may sue atld be sued by 
as tee Government 

k -  





(2) No vacancy in the Halqa Panchayat 
so long as the number of Panche~ is not low 50% of, the total 
numbei of members of such Halqa Panchayat. 

9. Supersession of Holqn Punch in the opinion of 
the Government a Halqa Panchayat 
persistently makes default in the perfor ies imposed on ie by 
or under this Act, the Government m tion, supersede such 
Halqa Panchayat : 

Provided that no order under this be passed uless the 
Halqa Panchayat is called upon to sho h an order shall not 
be passed. 

(2) The period of supersession s six months during 
which the elections shall be held. 

(3) When an order under sud- , the Government 
may, by order in writing, iiiake ar 
the Halqa Panchayat for such per but not exceeding 
six months. 

(4) If a Halqa Panchayat is superscdeii-- 

(i) the Sarpanch and Panchs o 
of the notification, vacate their office. 

(ii) the funds and other p 
during the period 6f 
with the function under sub-seciton (3). 

Government. , 

by %he Government. 



(i) 'to prepan the Edr the dtnlopmmt of the halqa ; 
' 

, ~ 

(ii) to undertake meawres Wr the hnpWtggtion of hc &&port@ . 
p- ; * ,  (t2. . r  , . 3 

4 

(iii) to rpkifically deal with the p&&ms of rdl o o w a h ,  umr 
managellpent, social forestry, w?l i~dumrililisation, a g r i d w .  ' %  " -" 
sheep and a~imaf hsbanbry, @nMion, RaW afi(i @her yffm i 

pmgmmmes. \ 

<.-i: ' 

(iv) regrtakions of builbiags, shops and oniemi~lmnt houses and 
checking of offensive or da~tgepis trades ; I 

$ ,  

-d . m*+tioa and I, hatiq.tegwiat~n h 

, of sale and pmge~ation of rtlCBE and pmas&$ Bf skim awd 
ĥ* ; 

t , .. 
d 

(vi)  tion on of sale and piemqtion of fish; yeg@abks and other 
perishable articb and faod ; 

. (n'i) regulation of fairs. . 
(viii):pfeparation. aad ifl~ptemenbtion crf +id development plans for 

anewiating pokrty 'and $mbl&wtt generation ' m h  a d  besides 
'"r'o~tnrne, like Integmvted Rdral M o p i n t a t  Progra"ihme., Natia@. 

@rat ~mploymeht 5"ti)m .,Ram1 Landless Ernpicqqneat- 
Guarantee ~ro~ra rnme and Housing for Wwiulsd Ghstes and 
Backward Classes ; 

(ix) ail matters invalvirrg supemision, maintenance and 
sappwt, iackiental $Q, fa the more &cieIYt di~hatge 
of the above knctiort~ an8 thae wNch be entrusted t@'&&a 
Panchayat under the pnwis i~  of the Act, , , 

42) The, k$lqa Panchaw shall be iamlved ins&! impl~mcntatlon of , 

d u m e  .of univegpa1iajlOn d,ebmentary edwfiun and other . e d w b i ~ l  
programmes. 

(3). The hslqa>Panchayat shdll also Wh other hrnctions and duties 
as may be assigned or entrusted to itby fhe; Government, the District Plandug 
ud DDvdopmqat Baard a d  tpqBlcqk .sd- Ulg,BloJ;. DBVChwWtt Councij 
within the am of whkh Halqa % ~ b y a i t  is cunst3Wd. - I 

e 

I 
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(c) in the: case of tractor, not 
annum : 

(iii) Tax on boats. 

(iv) Pilgrim tax. 

I (v) A tax on gharats, rice husking mitls, rick kilns and oil mills. d I 
(vi) Tax on hawkers and pheriwalas. 

Fees : 

(vii) Fees on persons exposing goods for safe in market 
or Melas belonging to or contd  of Halqa 
Panchayat ; 

1 

(viii) Fees for the use of slaughter h 

(ix) Fees for temporary occupation 
similar public places or parts t 

(x) Fee on appliqtion for erectio 

(xi) Adda fee ; 

(xii) Fee for grazing of cattle in the lands vested in Halqa 
Panchayat ; 

16. Power of enby for thepurpose of valuation of taxation.--The Sarpanch 
may authorke any person after giving twenty- our hours notice to the 
occupier, or if there be no occupiers, to the o er of any building or land 
at any time between sunrise and sunset,-- i 

(xiiij Fee on cattle ponds ; 

(xiv) Fee on Tongas. 

Any other tax : 

(xv) Such other tax or fee as may be approved 

1 (i) to enter, inspect and measure any ilding for thdx purpose 
of valuation ; 

<(ii) to enter ap8 inspe? any stable, coa house or other place 
wherein there is reason to believe t at there is any vewe,  I .  

by the "Government. 



/ 
17. "Appeal against  IN)^ of tm or fe.--41) An appeal against the levy 

of t s  or fee by the Hdqa Panchayat W - f i e  $0 @e prescribed authority, 
. c # 

(2) Where it is brought to the notik of the preski'bed a u W t y  tb.l 
a tax, rate of fee has not been &posed on any peram on whom it Strod4 
have been imposed, it' may ataer hearing him, dire& the W q a  
$a impose it on that person or persons and the H&a Panchqat shall 
tl#trcupon act accordingly. 

18. Recovety of dues ss -mm of land revenue.--Subject to such 
rules as may k madk by the Government in this behalf, all the tares or 
f&s levied under this Act by t b  f-E- Paqehayat and @e moneys recovet- 

I able shall be recovered as arrears of land revenue. 
' >  

19. Revision of tmo~io l*or( t~ . -An~ perm; dkatistied with thq assefp 
ment under this Act, may within such h e  as may be prebbed, apply - 
to the presctibd autboliay in with for a r e v h a  of gb assessment and . 
the prescribed ~buthority may amepd or confirm the saane. 

20. Aua!it of Panchayat Fun&.-The prescriid auth0l;it.y. shall.@ #s 
accounts of every Halqa Panchayat audited every year in the m&r 
gr-. * # .  

21. ~ i n u u f  Budget .-(I) Every Halqa ~aneha~a t ' shh  &pare a& & ' 

, fot piction before meeting of vowrs thR budget estimates of income and 
expcn4iture for the yeaa wmmendg on b t  b y  Of Aprq of.+.Wqa 
P d a y a t  incorporating therein future development progrwmw iuza phis 
for the relevant year. 

I . 
. A 

(2) copy of the budget estimates d hiam, and &&d&we- aod ,&e 
annual report of the working of the Hdqa Banehayat s W ~ ' t b e l t  buze 
development programmes and. p b  sfor the n&t yew. s 
to the prescribed authority for record within three days 
under sub-sedan (1). I 

\ * *  , I *  * 

(3) If any Hdqa Panchayat fail 'to pwsent its budget or annual npaf 
in the meeting, the 
the 
-aa 

I .. 
I I 

& . -  I -  * '> 
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purpdstp and the voters shall d & r  the 
so prepared and presented, and draw 
Halqa Panchayat area. 

(4) Approved budget for tIk Hdqa P 

22. Eremption jktm tarn-- Subject to 
Gwernment may, by order, exempt in 
of any tax imposed under this Act, any person or cl 
or desaiption of property. . 

23. Levy of fees olo m&t etc.- 
Panehayat to lease by public auction 
any fees which may be im 
shall give security for the 

* Canduct of Business 

24. Meetings of\* Hdqa Pancbayat, shall 
hold its meeting at least 

(2) The meetings &all 
Saxpzmch ; provided 

~ Panchayat ,shall be 
the date therefor. 

for the financial and 
shall exercise admin- 

( 3 ) I n t b e k a r r f &  
over the m d n g  of the Malq 
the Sarpanch with regard to 

- - - - -  
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(3) The Block Development Officer shall Secretary of the Block 
Development Council. 

29. Term ofoffice.--(l) The term of Chairman of the Block 
Development Council shall be five e date he is declared 
elected as such by the Election Authority. 

(2) The term of office of the Vice-chairman other members of the 
Block Development Council shaU be the term of their 
office as Sarpanch of the concerned 

30. Removal of Chairman.--The Chairman Block Development 
Council shall be deemed to have vacated his if a motion of no- 
confidence moved against him by any mem 
groupds, is carried by a majority of not less two-third 'of the total 
number of Panchs and Sarpanchs of Halqa 
special meeting convened for the purpose 
prescribed. The grounds aforesaid are ; 

(i) gross misconduct. I 
(i) neglect of duty. 

(6) disqualification prescribed under s d o n  . 4 
CHAPTER VII 

Powers and Functions 

31. Powers and functions of the Block Develop ent Council.--The Block 
Development Council shall perform the following Fctions :-- 1 

(i) constructions, maintenance and supe of Inter-Halqa 
PaMayat Communication System ; 

I 
(8) administrative and technical guidance Panchayats and 

review of their work ; 

(iii) to supervise plans relating to agricult rural development, 
animal husbandry/sheep husbandry, forestry, education 
and public hedth ; 

(iv) supervise and monitor the of poverty alleviation 
programmes like, Programme, 
National Rural 
ment Guarantee Programme ; 



- 
q... 
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(v) uaulprrtake measures for e f f d e  supeNision and mo&ur&~ of 
L V-US devebpm~td PtogrBmmW ; 1 - " 

(vi) to carry out such other fwwtions as may be entrusted to it by 
, 

the Government or by the District Pkmnhg and Development 
Board. - 

2 ,  

*5, 

32. POW&S and fWdm of t&.tt cut .-- # 

(I) TJh& and in his-%&s&& 'Vice 
* " 

met 
the meting bf the B i d  Development CouziciL ' - ,, 

' ,  

(2) The Chairman, and in his absence the ~i0ei.c-m s h d  exercise 
general control and supervision ovef the staff &~&s & ihe %%Id3 De- 
velopment c&&. 

33. " Remitnemtim to QPaiman and M m ~ . - ( )  The m e m b  of the 
Block Deelopment Coqcil shall be entitled to spCh dt&@ fee, as may ,. 
be pdm from time to time. 

(2')- The Chairman of the Blodc D&lopment Cauncil shall be paid'& 
honorarium as may be prescribed, from time to time. 

CHAPTER WII 

Pn,m and ~Fioanao 
1 

34. Pntpcr;ly and finances qf th% Btock Deve@pmnt CawciZ;-fl) Bwk 
Development CouncilShall have the powers to acquire, hold or of - * 

pr- and 'ntGr, into a contract ih accwdmsc Wth llbe force. 

(2) For dvery Black DeveIopment Cow&, there shdl bc mnsEiWcd a 
'Itfloclr Development Council #und9' c o ~ p r i s ' i  &mts made by the 
Government having due regard to the number of Panehayat Halqas in 
a,  Block and the revenues assaS5&ned by the" Wet PIanbirq d Dcu;ehrp- 

.men4 BoaPd. 2 

I c x l A y m R I X .  I '  

Procedure lor Co&ld of Ikrsiness. 

B., Meeting.-41) Every Block Developmellt CouncjS 9 We. its 
m e  once in a month. The xneeting be wayened by- tbe CWmIaa, 
and ig btr absence by the Vice=- ; provided the k t  me&g of 

I 

. the Blocfr' XWebprnmt Council aftw ibs d t t t t b  &dl b bY 1- , 
tha $e&&bed au- &ebnotifyi8g .the date &wefor- 

- , - x B - -  , " 
" * ' t i /  

I 
Ij 
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prescribed. 

c m a  X 

Hoidiq of Eiectioas 

\ 36. The election to the Panchayat H Clmimau of Blocli 
Development Council shall be held under 
control of Chief El.ectora1 OBcer. 

with the provisions of this Act. 

L 

court ; 

(iii) has not attained age of 18 years. 

40. Electim 01 Saqmchs of Halqa 
Panchayats shall be elected by electorat 

41. Election of the Chaimran of Bock 

I 

I 

i 





(9 ~ ~ ~ c v c l ~ c n t ' c o m  
Ph& and Development 

b g b  ct Level Heads'$ of dtbEzr 

1 46. P m m  md fiucctians qf he 
Bud . -  $1) The D i d  Planning and 
rrat perform thc folbwiag powers and 

(i) to consider and guide the 
programmes for. the District and 
s c h m  and consider issues rela 
and economic upliftnient of the 

(in) to review periodically 
mental plans and schemes and rn endations as k . 
considers appropriate ; 

(ii) tofmrdionasavorkbggroupfoa tion of periodic and 
annual plans for the District ; 

(ii) to ik,mdate end finalilL 
fortheDistrict; 

' (v) to lay M the policy 

(vii) to undertake special measures for 
employment generatioxi and exte 
Padayat in this behalf ; 

(viii) to promote and assist c0spcrat.h 

.(k) to perfma# such other fun* 
l or 'e-d ta it by the Gqve 
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(2) The District Planning and Development Bocud s h d  sCt up 
committees to handle specified jobs. The number of such committees, the 
manner in which they shall be constituted and perform their hctions, 
shall be such as the District Planning and Development Board may deem 
fit. 

CHAPTER XI11 

I Constitution of Panbyati Adalat. 

I 48. Composition of Panchayati A8alats.-(1) There shall be a Panchayati 
Adalat for every Halqa. 

(2) The Panchayati Adalat shall comprise five members who shall be 
nominated by the prescribed authority out of the panel prepared and 
recommended by Halqa Panchayat out of its electorate : 

Provided that no person s h d  be so recommended unless kc-- 

Ci) is literate ; 

(ii) has attained the age of 3Q years ; 

(iii) is not a Sarpanch, Naib-Sarpanch or a Panch ; 

(iv) is not under the employment of the Government or any local 
body or corporation. 

(3) The term of member of the Panchayati Adalat shall be five years 
fronl the date of nomination. 

(4) Three members of the Panchayati Adalat shall form the quorum. 

(5) If any vacancy arises in the Panchayati Adalat, it shall be filled up 
in the same manner as prescribed under sub-section (2) and the member 
so nominated shall serve for the residue of term of his predecessor. 

49. Procedure for conduct of business.-Save as otherwise 9rovide.d in 
this Act, the Government may, make rule6 to- 

(i) regulate the conduct and distribution of business and practice 
before a Panchayati Adalat ; 

(ii) prescribe the time and place af which the Panchapti Adalat 
shall sit. 

50. Chaiman of Panchayafi A&&-The members d a Panchayati 
Adalat shall elect any member from amongst themselves to be tltc Chairman 
of such Panchayati Adalat : 
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Provided that if the members of a Panchayati Adalat fail to elect the 
Chairman within a period of thirty days from the date of nomination, the 
prescribed authority shall appoint one from amongst the members to be 
the Chairman of such Panchayati Adalat. 

51. Secretary of the Panc?uyati Add&.-The Secretary of the Halqa 
Panchayat shall act as the judicial clerk to the Panchayati Adalat for the 
puqose of recording its proceedings and decisions and such other duties 
acmay be prescribed. 

52. Removal of the C?lainnun and the member o f  Panchayati Ad&.- 
(1) The Government may remove the Chairman or any member of a 
Panchayati Adalat after giving him opportunity of being heard and after 
such enquiry9 as the Government deems necessary, if in the opinion of the 
Government, such Chairman or member, as the case may be, has been guilty 
of mis-conduct in the discharge of his du&s or of any disgraceful conduct 
or neglect or refusal to perform or is incapable to perform the functions 
of the Panchayati Adalat. 

(2) If an enquiry is held under s u b - d o n  (I), the Government may 
suspend the Chairman & the member of the Panchayati Adalat. 

(3) A person removed from the Panchayati Adalat under subsection (1) 
W not be eligible for nomination to such Panchayati Adalat. 

53. Transfer of pending suits and the cases to Panchaydi Ada&,-All 
suits aud cases pending before a Panchayati Adalat constituted under the 
Jaaunu and Kashmir Village Panchayat Act, 1958 or before the Civil or 
Csiminal Court, for matters within the jurisdiction of a Panchayati Adalat 
amstituted under this Act s h d  stand transferred to the concerned 
Pmchayati Adalpt so constituted. 

54. Heating by members of Punchayah' A&&.-No member of ' a  
hchayati Adalat who is a party to or is personally interested in, any suit 
a case, shall bear or dispose of such suit or case. 

54. aucinncYt curd ~~tlbebs to be public servmts.-(1) Every member 
Mudhag the CJmhan of the Padayat; Addat shall be deemed, to be 
8 public servant within the meaning of M i o n  21 of the Ranbir Penal Code, 
%oQva 1 w .  

of the kdicial O k r s  Protection Act, 1971 shall 
appEy to every Panchayati Adalzrt and to every member thereof while acting 
jud idy .  

56. eZiminal jwisdicticm--(I) Notwithstanding anything contained in the 
Cade. of (%mid SII*rtl969.adrubpcttotheprovSliono 



o f , h  Act, a Panchayati Adalat shall have jurisdiction over the concerned - 
Halqa Panchayat area for the trial of and shall take cognhnce of any 
offence and abetment of or attempt to commit any offence, specified in 
the Schedule : 

Provided that no such &ce shall be taken by a Panchayati Adalat 
of any case in which the a c w -  . 

(i) has been previously convicted of an offence punishable under 
Chapter XII or Chapter XVII of the Ranbir Penal Code with 
imprisonment of either description for a term of three years or 
onwards ; or 

(ii) has been previously sentenced for any offence to life imprison- 
ment for a like term ; or 

(iii) has been previously sentenced by any Pmchayati Adplt for a 
theft or for dishonestly receiving stolen property ; or 

(iv) is a registered habitual criminal ; or 

(v) has been bound over to be of good behaviour under section 109 
or section 110 of the Code of Criminal Procedure, Samvat 
1989 : 

Provided further that the Government may, on its own motion or on 
the recommendation of the prescribed authority, exclude, by notification in 
the Government Gazette the jurisdiction of any Panchayati Adalat in 
respect of any of the offences specified in the Schedule : 

Provided also that no Panchayati Adalat shall take wgihnce of any 
case relating to an offence specified in the Schedule in which either the 
complainant or the accused is a public servant as defined in section 21 of 
the Ranbir Penal Code, Samvat 1989. 

57. Panchayati Adalat before which case to be instituted-Every case 
under this Act shall be instituted in the Panchayati Adalat within the local 
limits of whose jurisdiction the offence was committed. 

I 58. Penalties.-A Panchayati Adalat shall not be competent to impose 
on any person convicted of an offence tried by it, any sentence other than 
a sentence of fine not exceeding one thousand rupees. 

I 59. Compensation to c i . v n p ~ - A  Panshayati Adalat may direct 
the whole or any part of the he, whea released shall be piii4.q , 

compensation to the complainant or-person affected by the o81ence. , .* 

I 60. c om pens at ion to accused-If a Panchayati Adalat is satisfied a f b  
enquiry that the case brought before it h false, frivolous or vezatiow, k ' 



may order the complainant to pay thc accused such compensation not 
exceeding two hundred rupees as it Bcems fit. 

61. Youthful off&n.-Subject to the provisions of section 562 of the 
Code of Criminal Procea~e, Samvat 1W, a Panchayati Adalat may, instead 
of passing sentence, discharge, after due admonition an offender who in 
its opinion was on the date of the commission of offence not over fifteen 
yeafs of age. 

62. Recove'y of fines.-If any fine imposed or compensation ordered 
to be paid by a Panchayati A d a t  remains unpaid for thirty days, the 
Panchayati Adalat shall certify the fact of non-payment to the District 
Panchayat Officer having jurisdiction, who shall proceed to recover it as 
if it were a fine imposed by himself. 

63. MOUS acquittal e&.-Where an accused person has been tried 
for and discharged, convicted or acquitted of any offence. no Panchayati 
Adalat shall take cophnce of such offence, ormn the kame facts or1 any 
other offence. 

64. Local inquiry and re*.-(1) A Panchayati Adalat may be directed 
by a Magistrate to make a local enquiry under section 202 of the Code 
of Criminal Procedure, Samvat 1989, ,in any case in which the offence was 
~ C t t c l  within the local limits of the jurisdiction of such Panchayati 
Adalrt. - 

(2) Any Magistrate bef& whom r proceeding under section 488 of the 
said Code is pending may require a Panchayati Adalat in whose jurisdiction 
the husband or parent against whom the proceedings has been started, 
might be residing to s&mit a report as to the amount of maintenance 
al lwanc~ which, having regard to the circumstances of the parties to such 
pr- should be parble. Such report shall form part of the 
record and may be used as 1 evidence in such proceeding without the same 
M i  proved. 

65. Summary dismissal of cmp1aint.-A Panchayati Adalat may dismiss 
i+y complaint, if after examining the complainant and taking such evidence 
as he produces, it issatisfied that the complaint is frivolous, vexatious or 
mtme. 

66. Civil jutisdiction.-Notwitktanding anything contained in the Code 
of Civil Procedure, Samvat 1977 and subject to the provisions of this Act, 
a Panchayati Adalat shall have jurisdiction over the concerned Halqa 
Panchayat area for which it has been constituted for the trial cf such 
suits as gre described in section 67. 





Sctitm &&re-o Panchapti A M  or 8 * 
o f k  so omitted or rehquiskd. 

69, Place qf instit- shall be instituted 
Wise the W a y a t i  
&fendant in the &t 

m. ~nurcsl and hadmm.-(l) ' ln suits for 
A & & t ~ , i n i t s  
not e n c d i q  ten 

(2) Where the b e e  is for payment of rn ney, the PancItayati 
, Adalat may, direct &at the payment of the amount decreed be made by 

inslaknts. 9 
71. Eaeeution.-(1) A decree or order passed a Panchayati Adalat 

&ail @ executed by it in such manner as may 

(2) If a Panchayati Adalat finds any difficulty 
ordcr,3 may h#ward the same in the manrrer 
Psnchagat Officer who shall get the decree or 

72. Apjmmme in penon or by 
a case triabb by a Panchayati Adalat 
Pamehay& Adalat ; pisided 

is a person exempt from personal 

?3. 2kyfers.-(1) Any MagistrateJxke amphint or report 
b y t b e ~ o f a n y o E ~  
orW1KTtalrescognizanceof 
or Spgpicion shall transfer 
-w-- 

(2) Any J u d h l  M-te may, on an application a& by any aggrieved 
part); to a d or case pedx@$pre a Pmchayati dalat, after satisfying 

a d  mgmhg the reasons therefor, transfer same to any other 
liewest panchi* Adalat F 

Adak to which 

I 
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a statemtat ma& by 
the Panchapti Adaht 

may, at any time, before 
a&:nec id (ftntmm * 
~pGes. 

sedion 62 be deemed to 

decree.-No person 
shall be arrested or im 
of the Act. 

may be decided by 

80. Power to maRc ruks.-(1) The make rules for 
carrying out the purposes d tbis Act. In 
to the generality of the for~going power, 

ti) for all matters expressly iequired or rlllowba by this Act to be 
presaibrzd by rules ; Pad I @) for &he procedure for exercise of civil and criminal jurisdiction ; C imposkh of p e e  by the Pmcha ti Adalat ; 

(iii) procedure regdating the 
and Chairman of Block Development 

(iv) that a contravention of any rule 
punish&& with a fine which may 

' 81. Power ft3 makc 
C$owtnmeat, a Wqa. 
duties and hm&nsr~er red  on it 
shall be made witfi the i*oval of - - 

I 

d. Diptes ru to ppttb..-If any dispute catothd~wwmhip 
of my proaetty or the of any bttwqca P d y a t :  





, 

1% 

W ~ t l ? e e p l r b o r ~ a R y  
%ddier wiah irctent that it may be 
is 811Ch a &diet. 

2 C o r n m i  a86:ay. 

3. Peamating 'a public sem. 

gmwxbgs a public senrant. 

5. P m * t h e & m o r i h c ~ o f a y  
or ndice, dr "the removal of ,it when it 

or preventing.a ptoclam8tion. 

6. Not obeying a legal order to attend at a 
in person or by agent or depwtiq 
authority. 

7. Intentionally omitting to produce 
abl*\-by~pmml%9y 
or deliver such docpment.. 

8. R- oath or a&mation when duly r 
putMic sewant to make it. ' 

9. Refusing to answer questions, b e i i  legafly 
state truth. 

10. - Re- to sign a statement made to a public 

1 Intent id  &ion to give information of an 
b y a p e t s ~ n ~ y b o u n d t o i n f o n n .  

1 

---A- 





30. Assault or use of criminal force on grave 358 
provocation. 

Law 

29. ' Assault or use of criminal force ia attcunpl 
to confine a person. 

31. Unlawful compulsory labour. 374 

32. Theft where the value of the stokn property 379 
exceed one hundred rupees. 

33. Theft of property in dwelling house etc. 380 

sections 

wrq#@ 357 

34. Dishonest misappropriation of. mwabk: 403 
converting it to one's own use where 
misappropriated does not exceed one hun 
in value. I 

35. Dishonestly receiving stden proptrty 411 
stolen where the value of such 
exceed one hundred rupees. 

37. Mischief by Wing, poisoning, m d q  or 428 
useley any animal of the wtut of OM: 
rupees. 

1 

38. Mischief by c a w  dimmuation of 430 
for agridtural parposes, ctc. 

I %7 Mischief. 426 . 

41. Dishone'stly breaking open receptacle T 461 
property- 

42 Insult intend4 to provoke a breach uf the peace ' 5 0 4  

39. Criminal trespasg 

40. House trespass. 

447 

44% 



D. Offences &t the Prevention of C d t y  to AaimJs M, 

E. Off'undcrtbtPubficG 

P. mtmas & thc 
G. Offences under this 



THE JAMMU AND KASHMIR PANCHAYATI RAJ 
(AMENDMENT) ACT, 2002. 4 

Act No. 1V of 2002. 

[Fkshed the assent of the Gwernor on 21st April, 2082 
and published in the Gowrncne~t Gazette dated 23rd April, 
20021. 

An Act to amend the Jammu and Kashrnir Panchayati Raj 
Act, 1989. 1 

Be it emeted by the Jammu and Kashmir State Legislature in the 
Fiflyjhird Year of the Republic of India as bltows :- 

1. S o r t  title and commancetnmt.-(l) This Act may be d l &  
the Jsmmu and Kashmir Panchayati Raj (Anxdmmt) Act, 2002. 

(2) It shall come into force from the date of its publication in 
the Government Gazette. 

2. Amendment of section 4 of Act No. IX of 1989.-Sub-~ection 
(8) of section 4 of the Jammu and Kashmir Panchayati Raj Ad, 
1989 shall be substituted by the flollowing% namely :- 

"(8) The Village Level Worlrer or Multipurpose Worker or 
Gram Sevika shall be the Scerttary of the Halqa Panchyrrtn. 
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